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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HXDERAB&D

+

ORIGINAL APPLICATION NO,261/92

DATE OF ORDERz 25,3.1992

BETWEEN

L.V.Ramana .. Applicant,
AND

1. The Sub-Divisional Officer,
Telecommunications,
Rajahmundry - 533 103,

2, The Telecommunications ,?
District Manager,
Rajahmundrxy -~ 532 103, .. Respondents,
- 5
Counsel for the Applicant s Mr,K,L.Narasimham
Counsel for the Respondents .o Mr,N.R.Devraj AdALCSS

CORAM 3

HON'BLE SHRI T.CHANDRASEKHARA REDDY, MEMBER (JUDL.,)

(Cr&er of theaéﬁngle'Member Bench delivered by

Hori'ble Shri T.Chandrasekhara Reddy, Member (Judl.) ).

Mr,K,L.Narasimham, Advocate for the applicant

and Mr.WR.Devraj,#ddlCaS<, for the respondents are present,

Heérd both sides,
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This is an application filed under Section 19
of the Mministrative Tribunals ACt to direct the respondents
herein to take the applicant into service wherever the work

is aveilable,

The facts giving rise to this OA in brief may

pe stated as followss

3. According to the applicant he has joined the
service with the respondents on 1_;10,1985. According to him
he is in continuous service from then onwards, It is pleaded
in the OA that the service of the applicant had been orally.

terminated on 1.1.159%¢ It is the case of the applicant

~ that he has put in more than 240 days of continuous service

CCoxding do the appload
=s on date of tcrmination which is 1.1, 992'#’ e seid termina

tion of the applicent dated 1,1.92 is not valid in .law. A
representetion cdeated 21.1,159%2- seems to have beenjﬁade to the
respondents for redres:zl of the grievance of the applicant,
The said representétion secms to be ugéecided vet, by the
respondents, In view of this positioﬁ we are of the opiniocn
that the interests ol Justice woulc bé met if this OA is

disposed of by giving appropriate direction to the resypondents
|

3, ' | In the result we direét the respondents to
| N

decide the representation of the applicant dated 21,1,1992
within 3 months from the date of the'feceipt of this order
end pass final orders therc on. If t$a applicant continues
to be aggrieved by the final orders péssed there on he will

AT
be at liberty to approach this Tribunal in accordance with la
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4. Aftér hearing both sides by way of interim
measure till the.said representation 1s decided we direct
the respondents to re-engage the applicant provided (i) if
there is work (ii) if any of the juniors to thé applicant
are engaged, With the above said directions &nd interim
relief, this OA is diSposéd of at the admission stage itself,

Vie mseke no orcer a&s to costs,

(-ﬂm—~§«-yeid’“’ﬂ_'“f9

(T.CHANDRASEIGIALA REDDY ) #
Member {(Judl., ) &

-

Dated s 2Stafmarch, 1992

‘ Deputy Registrar
(Dictated in the Cpen Court)

The Sub-Divisicnal Officer, Telecommunlcatlons,
Ra3ahmumdry—103

The Telecommunlcatlons Dist, Manager, Rajahmundry-103.
One copy to Mr.K.L.NaraSLmham, Advocate, CAT,Hyd.

One =p= copy to Nr.N R,Devraj, Addl.CGSC.CAT,Hyd.

One spare copy.
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IN THE CENTRAL AIMINISTRATIE TRIBUNAL \
HYDERABAD BENCH 3 HYDERAqp,

f-
THE HON'’BLE MR,R, Uamwz:cm s x(A) r\‘

AN

—
THE HON'SBLE MR,T,CHANDRASEKHAR REDDYsM(J)

’”~

THE HON'BELE MR,L£.J,ROY 3 MEMBER(JULL)
Dateds .S=3-1992, 7 ’

‘ - OREERAJUDGMENT: / t

‘ﬂ-ﬁﬁ---—---ﬂlﬂ-ﬂ--u—ﬂ

M.A,No/C.A./R. A.No,
in

Q.A,N0, ?.6\ lchf. p/ﬂ

T.A.No,

5 5 8’:"9
Admittdd Inteftm dixecti%k?

f:"’-}f‘ &’\C(‘{'\

?
Disposed of with directioas\fo

- alloweq-

Lismisse

i smissed |as withdrawn
Dismissed |for default,
M, 4,0rdered) e jected

No Ordexr as to costs.






